
WP(C)No.265 of 2014 

B E F O R E 

THE HON’BLE MR JUSTICE SR SEN 

31.07.2015 

  Heard Miss S Pde, learned counsel for the petitioner, 

who submits that she is not prepared today and prayed that the 

matter may be listed after two weeks.  

 Mr S Sen Gupta, learned State counsel as well as Mr 

S Dey, learned counsel for the respondent Nos. 3 to 5, have no 

objection. 

Prayer is allowed. 

  List the matter after two weeks for hearing. 

 

       JUDGE 

 

dr 



WP(C)No.266 of 2014 

B E F O R E 

THE HON’BLE MR JUSTICE SR SEN 

31.07.2015 

  Heard Mr KC Gautam, learned counsel for the 

petitioner, who submits that he intend to file an additional affidavit 

to bring certain documents and facts on record. 

  Prayer is allowed. 

  Learned State counsel Mr S Sen Gupta, is present. 

  List the matter after two weeks for hearing.  In the 

meantime, petitioner is at liberty to file additional affidavit. 

 

       JUDGE 

 

dr 

 



WP(C)No.281 of 2014 

B E F O R E 

THE HON’BLE MR JUSTICE SR SEN 

31.07.2015 

  Heard Mr R Sahu, learned counsel for the petitioner 

and Mrs S Bhattacharjee, learned counsel for the State 

respondents. 

  Both the counsels prayed for further two weeks time 

as they are not prepared today. 

  List the matter after two weeks for hearing.   

. 

 

       JUDGE 

 

dr 

 



WP(C)No.282 of 2014 

B E F O R E 

THE HON’BLE MR JUSTICE SR SEN 

31.07.2015 

  Mr R Jha, learned counsel for the petitioner is 

present. 

  Mr SC Shyam, learned senior CGC, submits that 

records is still not available with him and seeks further three weeks’ 

time. 

  List the matter after three weeks for hearing. 

 

       JUDGE 

 

dr 

 



WP(C)No.283 of 2014 

B E F O R E 

THE HON’BLE MR JUSTICE SR SEN 

31.07.2015 

  None appeared for the parties. 

  List the matter after two weeks. 

 

       JUDGE 

 

dr 

 



WP(C)No.290 of 2014 
WP(C)No.291 of 2014 

WP(C)No.292 of 2014 

WP(C)No.293 of 2014 

WP(C)No.294 of 2014 

WP(C)No.295 of 2014 

WP(C)No.296of 2014 

WP(C)No.298 of 2014 

 

 

B E F O R E 

THE HON’BLE MR JUSTICE SR SEN 

31.07.2015 

  Heard Mr KC Gautam, learned counsel for the 

petitioner. 

  Mr S Sen Gupta, learned State counsel, prayed for a 

week’s time to prepare the matters.  Prayer is allowed. 

  List the matters after one week. 

 

       JUDGE 

 

dr 

 



WP(C)No.306 of 2014 

B E F O R E 

THE HON’BLE MR JUSTICE SR SEN 

31.07.2015 

  Mr L Byrsat, learned counsel informed that Mr HS 

Thangkhiew, learned senior counsel is on sanctioned leave and 

prayed that the matter be listed after two weeks. 

  Miss PS Nongbri, learned counsel appeared for and 

on behalf of the respondent District Council. 

  None appeared for the other respondents. 

  List this matter after two weeks for hearing. 

 

       JUDGE 

 

dr 

 



WP(C)No.309 of 2014 

B E F O R E 

THE HON’BLE MR JUSTICE SR SEN 

31.07.2015 

  Heard Miss S Pde, learned counsel for the petitioner, 

who prays for two weeks’ time to argue the matter. 

  Mr S Sen Gupta, learned State counsel has no 

objection. 

  List the matter after two weeks for hearing. 

 

       JUDGE 

 

dr 

 



WP(C)No.314 of 2014 

B E F O R E 

THE HON’BLE MR JUSTICE SR SEN 

31.07.2015 

  Heard Mr H Kharmih, learned counsel for the 

petitioner. 

  Heard Mr S Dey, learned counsel for GHADC.  

Miss QB Lamare, learned counsel for the respondent 

Nos. 4 to 7 seeks time two weeks time to argue the matter on the 

ground that she is not prepared. 

List this matter after two weeks. 

 

       JUDGE 

 

dr 

 



WP(C)No.318 of 2014 

B E F O R E 

THE HON’BLE MR JUSTICE SR SEN 

31.07.2015 

  Heard Mr A Khan, learned counsel  for the petitioner 

who seeks time on the ground that he is not prepared with the 

case. 

  Mr S Sen Gupta, learned State counsel has no 

objection. 

  List this matter after three weeks as prayed for. 

 

       JUDGE 

 

dr 

 



WP(C) No. 320 of 2014 

B E F O R E 

THE HON’BLE MR JUSTICE SR SEN 

31.07.2015 

  Heard Mr AG Momin, learned counsel for the 

petitioner. 

  Mr SM Suna, learned counsel, seeks time on behalf 

of Mr KS Kynjing, learned senior counsel, on the ground that his is 

on sanctioned leave. 

  List this matter after two weeks for hearing. 

 

       JUDGE 

 

dr 

 



WP(C)No.345 of 2014 

B E F O R E 

THE HON’BLE MR JUSTICE SR SEN 

31.07.2015 

  None has appeared for the parties. 

  List the matter after two weeks. 

 

       JUDGE 

 

dr 

 



WP(C)No.346 of 2014 

WP(C)No.347 of 2014 

B E F O R E 

THE HON’BLE MR JUSTICE SR SEN 

31.07.2015 

  Both Writ petitions No. 346 and 347 of 2014 are taken 

up together as both the matters involved common issues. 

  Learned State Counsel Mrs S Bhattacharjee, has 

produced orders dated 15.04.2015 and 17.05.2015 passed by the 

Director General of Prisons, Meghalaya, Shillong.  The said orders 

are reproduced herein below for ready reference:- 

  “  GOVERNMENT OF MEGHALAYA 
   OFFICE OF THE DIRECTOR GENERAL OF PRISONS 
    MEGHALAYA, SHILLONG 
  No.PRI.121/2014/21          Dated Shillong the 15

th
 April 2015 

    
     O R D E R 
 

I have carefully gone through the available documents in 
the case of Smt. B Bamon, UDA and the entire background 
which were indicated in the representation submitted by her vide 
letter dt.14.4.2014.  After careful consideration of all aspects of 
the matter it is directed that Smti B Bamon, UDA shall report for 
duty with immediate effect at Nongpoh District Jail, and is 
temporarily attached to Director General of Prisons Office, 
Shillong, until final orders by Hon’ble High Court of Meghalaya 
comes. 

The pay/salary of Smti B Bamon, UDA which was held 
up since 1

st
 July, 2014 till date is hereby released.  Her pay shall 

temporarily be drawn from District Jail Nongpoh account. 
This disposes off the representation by Smti. B Bamon 

UDA. 
 
       Sd/- 
             Director General of Prisons 
      Meghalaya Shillong  
 
    GOVERNMENT OF MEGHALAYA 
   OFFICE OF THE DIRECTOR GENERAL OF PRISONS 
    MEGHALAYA, SHILLONG 
  No.PRI.34/2014/101          Dated Shillong the 15

th
 April 2015 

    
     O R D E R 
 

I have carefully perused the documents in the file 
pertaining to Shri Michael Dympep, the then LDA of District Jail, 
Shillong, who is transferred to District Jail, Jowai, without 
obtaining his willingness.  I have also perused all the facts of the 
matter which were available in the documentary form.  After 
careful consideration of all the aspects of the matter, it is hereby 



directed that till final orders by Hon’ble High Court of Meghalaya, 
Shri Michael Dympep, the then LDA of District Jail, Shillong, 
shall be retransferred back to Shillong jail with immediate effect, 
he should report for duty at Shillong Jail with immediate effect.  

The pay & salalry of Shri Michael Dympep, LDA which 
was stopped w.e.f. 1

st
 October 2012 to 31

st
 August 2013 and 

w.e.f. 1
st
 October 2013 till date is hereby released in view of 

consideration of the right of LDA who was recruited by D.S.C. 
This disposes off representation of Shri M Dympep, 

L.D.A. 
 
       Sd/- 
             Director General of Prisons 
      Meghalaya, Shillong 
 
            GOVERNMENT OF MEGHALAYA 
   OFFICE OF THE DIRECTOR GENERAL OF PRISONS 
    MEGHALAYA, SHILLONG 
 
  No.PRI.34/2014/102          Dated Shillong the 7

th
 May,  2015 

    
     O R D E R 
 

I have carefully perused the documents in the file 
pertaining to Shri Michael Dympep, the then LDA of District Jail, 
Shillong, who is transferred to District Jail, Jowai, without 
obtaining his willingness.  I have also perused all the facts of the 
matter which were available in the documentary form.  After 
careful consideration of all the aspects of the matter, it is hereby 
directed that till final orders by Hon’ble High Court of Meghalaya, 
Shri Michael Dympep, the then LDA of District Jail, Shillong, 
shall be retransferred back to Shillong jail with immediate effect, 
he should report for duty at Shillong Jail with immediate effect.  

The pay & salalry of Shri Michael Dympep, LDA which 
was stopped w.e.f. 1

st
 October 2012 to 31

st
 August 2013 and 

w.e.f. 1
st
 October 2013 till date is hereby released in view of 

consideration of the right of LDA who was recruited by D.S.C. 
This disposes off representation of Shri M Dympep, 

L.D.A. 
 
       Sd/- 
             Director General of Prisons 
      Meghalaya Shillong.” 
 

  On perusal of the said orders, the grievances of the 

petitioners are served.  If it is so, in my view the instant petition 

becomes infructuous.  Accordingly, both the petitions stand 

disposed of as infructuous. 

  Court master is directed to keep copy of the above 

orders in the file.      

 

       JUDGE 

dr 



WP(C)No.348 of 2014 

B E F O R E 

THE HON’BLE MR JUSTICE SR SEN 

31.07.2015 

  Heard Miss T Yangkyi, learned counsel for the 

petitioner, who seeks further two weeks’ time on the ground that 

she is not prepared to argue the matter today. 

  Mr R Deb Nath, learned CGC, has no objection. 

  List the matter after two weeks for hearing. 

 

       JUDGE 

 

dr 

 



WP(C)No.361 of 2014 

B E F O R E 

THE HON’BLE MR JUSTICE SR SEN 

31.07.2015 

  Heard Mr R Jha, learned counsel for the petitioner 

who submits that the matter can be disposed of with a direction that 

the respondents should consider the representation dated 

10.11.2014 filed by the petitioner.   

Mr R Deb Nath, learned CGC, has no objection to the 

same.  

Considering the submission advanced by the learned 

counsels at the Bar, the concerned Department of the Union of 

India is directed to consider the representation of the petitioner 

judiciously and to dispose of the matter expeditiously.  The whole 

exercise is to be completed within three months from the date of 

receipt of a certified copy of this order. 

It is also further noted here that, in case there is any 

illegality the petitioner may approach the Court afresh. 

With this observation, the instant petition is allowed to 

that extent and is disposed of. 

Order dated 18.11.2014 passed by this Court is 

hereby vacated. 

 

       JUDGE 

 

dr 



WP(C)No.367 of 2014 

B E F O R E 

THE HON’BLE MR JUSTICE SR SEN 

31.07.2015 

  Heard Mr. L Byrsat, learned counsel who seeks 

further three weeks’ time on the ground that the conducting senior 

counsel Mr HS Thangkhiew, is on sanctioned leave today. 

  Learned State counsel, Mr KP Bhattacharjee, has no 

objection. 

  List this matter after three weeks for hearing.  

 

       JUDGE 

 

dr 

 



WP(C)No.370 of 2014 

B E F O R E 

THE HON’BLE MR JUSTICE SR SEN 

31.07.2015 

  Heard Miss AP Kharsahnoh, learned counsel for the 

petitioner, who seeks time on the ground that she is not prepared 

with the case. 

  Mr H Kharmih, learned State counsel has no 

objection. 

  List the matter after three weeks for hearing. 

 

       JUDGE 

 

dr 

 



WP(C)No.371 of 2014 

B E F O R E 

THE HON’BLE MR JUSTICE SR SEN 

31.07.2015 

  Heard Mr LS Darnei, learned counsel for the 

petitioner, who submits that the matter may be fixed after two 

weeks on the ground that he is not ready to argue the matter today. 

  Learned State counsel has no objection. 

  List the matter after two weeks for hearing. 

 

       JUDGE 

 

dr 

 



WP(C)No.373 of 2014 

B E F O R E 

THE HON’BLE MR JUSTICE SR SEN 

31.07.2015 

  Heard Mr. L Byrsat, learned counsel who submits that 

the conducting senior counsel Mr HS Thangkhiew, is on sanctioned 

leave today and prayed for two weeks’ time. 

  Learned senior State counsel, Mr ND Chullai, has no 

objection. 

  List this matter after two weeks for hearing.  

  Mr K Paul, learned counsel for the respondent No.4 is 

present. 

 

       JUDGE 

 

dr 

 

 



WP(C)No.374 of 2014 

B E F O R E 

THE HON’BLE MR JUSTICE SR SEN 

31.07.2015 

  Heard Mr BC Das, learned counsel for the petitioner 

who seeks further two weeks’ time to argue the matter on the 

ground that he is not prepared today. 

  Mr KP Bhattacharjee, learned State counsel, has no 

objection. 

  List this matter after two weeks for hearing.  

 

       JUDGE 

 

dr 

 

 



WP(C)No.375 of 2014 

B E F O R E 

THE HON’BLE MR JUSTICE SR SEN 

31.07.2015 

  Heard Miss AR Nath, learned counsel, who submits 

that the conducting counsel Mr HR Nath, is unwell and prayed for 

two weeks time. 

  Learned counsel for the respondents Mr S Dey, has 

no objection. 

  List the matter after two weeks for hearing. 

 

       JUDGE 

 

dr 

 

 



WP(C)No.378 of 2014 

B E F O R E 

THE HON’BLE MR JUSTICE SR SEN 

31.07.2015 

  None appeared for the parties. 

  List the matter after two weeks. 

 

       JUDGE 

 

dr 

 

 



WP(C)No.379 of 2014 

B E F O R E 

THE HON’BLE MR JUSTICE SR SEN 

31.07.2015 

  Heard Miss QB Lamare, learned counsel for the 

petitioner, who seeks three weeks’ time on the ground that the 

conducting senior counsel Mr VK Jindal, has some personal 

difficulties. 

  Mr S Dey, and Mr AG Momin, learned counsel for the 

respondents, have no objection. 

  List the matter after three weeks for hearing. 

 

       JUDGE 

 

dr 

 

 



WP(C)No.383 of 2014 

B E F O R E 

THE HON’BLE MR JUSTICE SR SEN 

31.07.2015 

  Counsel for the petitioner Mr SD Upadhaya, seeks 

two weeks time on the ground that he is not prepared with the case 

today. 

  Counsel for the Union of India is not present. 

  List the matter after two weeks for hearing. 

 

       JUDGE 

 

dr 

 

 



WP(C)No.384 of 2014 

B E F O R E 

THE HON’BLE MR JUSTICE SR SEN 

31.07.2015 

  Heard Mrs S Bhattacharjee, learned counsel for the 

petitioner, who seeks further two weeks’ time on the ground that 

she is not prepared with the case. 

  Mr S Dey, learned counsel for the GHADC, has no 

objection. 

  List the matter after two weeks for hearing. 

   

       JUDGE 

 

dr 

 

 



WP(C)No.385 of 2014 

B E F O R E 

THE HON’BLE MR JUSTICE SR SEN 

31.07.2015 

  Heard Miss T Yangkyi, learned counsel, who submits 

that the conducting counsel for the respondent has gone out of 

station and prayed that the matter may be adjourned for a week.  

  Mr PT Sangma, learned counsel for the petitioner 

appeared to be on sanctioned leave. 

  List this matter after two weeks for hearing. 

 

       JUDGE 

 

dr 

 

 



CRP. No. 19 of 2013

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

31.07.2015

Seen the order dated 21.07.2015 wherein it appears that the

matter remains part heard.

List this matter before Hon’ble Mr. Justice T. Nandakumar

Singh, Judge.

JUDGE

D. Nary

    

     

          

   

         

  

 

 

  

  

 



CRP. No. 48 of 2013

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

31.07.2015

On request made by Mr. K. Paul, learned counsel for the

petitioner, list this matter after 2(two) weeks for hearing, to which Mr. N.

Mozika, learned CGC has no objection.

JUDGE

D. Nary

    

     

           

             

     

 

 

  

  

 



MC[WP(C) No. 150 of 2015

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

31.07.2015

In the light of the order passed in WP(C) No. 77 of 2015 this

Misc. Case stands disposed of.

JUDGE

D. Nary

    

     

              

    

 

 

  

  

 



WP(C) No. 49 of 2014

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

31.07.2015

Heard Ms. E. Gurung, learned counsel for the petitioner, who

seeks further 4(four) weeks’ time for hearing.

Ms. P. Bhattacharjee, learned counsel appeared on behalf of

her conducting counsel, Mr. L.G. Choudhury.

List this matter after 3(three) weeks for hearing.

JUDGE

D. Nary

    

     

          

      

         

     

       

 

 

  

  

 



WP(C) No. 69 of 2015

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

31.07.2015

Heard Mr. A.G. Momin, learned counsel for the petitioners.

Ms. Q.B. Lamare, learned counsel for the respondents No. 1-3

seeks further 3(three) weeks’ time to file the counter affidavit. Two weeks’

time is granted.

The respondents No. 4 and 5 has already filed the counter

affidavit.

List this matter after 2(two) weeks for counter affidavit by the

respondents No. 1-3 and further order.

JUDGE

D. Nary

    

     

        

          

            

  

           

           

     

 

  

 
 



WP(C) No. 77 of 2015
With MC[WP(C) No. 112 of 2015

MC[WP(C) No. 150 of 2015

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

31.07.2015

Heard Mr. V.G.K. Kynta, learned Sr. counsel for the petitioners.

From record it appears that, the respondents No. 1-3 has been

granted 3(three) weeks’ time to file the counter affidavit as a last

chance and inspite of the fact, no counter affidavit has been filed.

Ms. P.S. Nongbri, learned counsel for the respondents No. 1-3

submits that, she could not file the counter affidavit as she is yet to

receive instruction and prayed further 3(three) weeks’ time. For the

ends of justice, she is allowed to file the counter affidavit subject to the

payment of Rs. 1000/- (Rupees one thousand) only as costs to be

paid by the District Council and the said amount to be deposited in the

Registry and the Registry in its turn shall deposit the said amount in

the fund of the Directorate of Social Welfare Department, Government

of Meghalaya, Shillong to utilize the fund for the benefit of the Juvenile

Homes.

Mr. B. Khyriem, learned counsel submits that, he has filed one

Misc. Case bearing No. 150 of 2015 praying to allow the respondents

No. 4 and 5 to file the additional affidavit to bring some documents on

record. Prayer is allowed.

List this matter after 3(three) weeks for counter affidavit by the

respondents No. 1-3, additional affidavit and further order.

JUDGE

D. Nary

    
     

    

     

         

           

            

           

          

              

          

              

            

              

             

          

             

 

           

            

              

    

           

       

 

  

 
 





WP(C) No. 81 of 2015

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

31.07.2015

None has appeared for and on behalf of the petitioner.

Mr. N. Mozika, learned CGC seeks further 3(three) weeks’ time

to file the counter affidavit.

List this matter after 3(three) weeks for counter affidavit and

further order.

JUDGE

D. Nary

    

     

         

          

    

          

 

 

  

 
 



WP(C) No. 143 of 2010

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

31.07.2015

Judgment and order consisting of 15(fifteen) pages pronounce

today in open court.

The matter stands disposed of.

JUDGE

D. Nary

    

     

        

   

    

  

 
 



WP(C) No. 147 of 2014

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

31.07.2015

Heard Mr. B.K. Deb Roy, learned counsel appearing on behalf

of the conducting counsel, Mr. H.G. Baruah who seeks 2(two) weeks’

time.

Mr. R. Debnath, learned CGC is present.

List this matter after 2(two) weeks for hearing.

JUDGE

D. Nary

    

     

          

           

      

       

 

  

  

 



WP(C) No. 150 of 2015

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

31.07.2015

List this matter after a week as postal receipt has not been

submitted by the petitioner’s counsel.

JUDGE

D. Nary

    

     

            

     

 

 

  

  

 



WP(C) No. 177 of 2013

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

31.07.2015

Heard Mr. R. Jha, learned counsel for the petitioners as well as

Mr. A. Khan, learned counsel for the Union of India.

The learned counsel for the petitioners submits that, he needs

sometime to locate the citations as raised by this court on earlier

occasion.

List this matter after 3(three) weeks for further hearing.

JUDGE

D. Nary

    

     

            

          

          

            

 

        

 

 

 

  

  

 



WP(C) No. 188 of 2015

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

31.07.2015

Heard Mr. A.G. Momin, learned counsel for the petitioners.

Issue notice made returnable within 3(three) weeks.

Since Mrs. S. Bhattacharjee, learned State counsel appeared

on behalf of the respondents No. 1-3 and Mr. A. Khan, learned counsel

appeared for the private respondents No. 4 and 5 no formal notice is

called for.

Petitioner’s counsel to take necessary steps within 2(two) days

against the respondent No. 6.

List this matter after 3(three) weeks for further order.

JUDGE

D. Nary

    

     

         

      

        

             

             

  

         

    

        

 

  

 
 



WP(C) No. 196 of 2014

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

31.07.2015

Mr. H.L. Shangreiso, learned counsel for the petitioner is

present.

Mr. S.M. Suna, learned GA appearing on behalf of Mr. K.S.

Kynjing, learned Advocate General seeks further 2(two) weeks’ time.

List this matter after 2(two) weeks for hearing.

JUDGE

D. Nary

    

     

         

           

        

       

 

  

  

 



WP(C) No. 201 of 2014

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

31.07.2015

Heard Mr. L. Byrsat, learned counsel who submits that, the

conducting Sr. counsel, Mr. H.S. Thangkhiew is on sanctioned leave and

prayed that the matter may be adjourned for 2(two) weeks, to which Mr.

K. Paul, learned CGC has no objection.

List this matter after 2(two) weeks for hearing.

JUDGE

D. Nary

    

     

          

           

             

      

       

 

  

  

 



WP(C) No. 219 of 2014

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

31.07.2015

Heard Mr. S.A. Sheikh, learned counsel who submits that, the

conducting counsel, Mr. P.T. Sangma for the petitioner is on sanctioned

leave and prayed that the matter may be adjourned after 3(three) weeks

for hearing.

Mr. S. Sen Gupta, learned State counsel is present.

List this matter after 3(three) weeks for hearing.

JUDGE

D. Nary

    

     

          

           

            

 

        

       

 

  

  

 



WP(C) No. 243 of 2014

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

31.07.2015

Heard Mr. L. Byrsat, learned counsel who seeks further

3(three) weeks’ time on the ground that the conducting counsel, Mr. M.

Chanda for the petitioner could not come from Guwahati due to some

personal difficulties, to which the learned counsels for the respondents

have no objection.

List this matter after 3(three) weeks for hearing.

JUDGE

D. Nary

    

     

         

            

            

          

  

       

 

  

  

 



WP(C) No. 247 of 2014

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

31.07.2015

Heard Mr. B.K. Deb Roy, learned counsel who submits that the

conducting counsel, Mr. H.G. Baruah could not come from Guwahati due

to some personal difficulties and seeks further 1(one) weeks’ time, to

which Mr. R. Debnath, learned CGC has no objection.

List this matter after a week for hearing.

JUDGE

D. Nary

    

     

           

           

           

        

       

 

  

  

 



WP(C) No. 251 of 2014

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

31.07.2015

As prayed for by Ms. R. Paul, learned counsel for the petitioner,

list this matter after 2(two) weeks for hearing.

Mr. R. Debnath, learned CGC is present.

List the matter accordingly.

JUDGE

D. Nary

    

     

            

       

      

   

 

  

  

 



WP(C) No. 257 of 2014

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

31.07.2015

Heard Ms. S. Acharjee, learned counsel who submits that, the

conducting counsel, Mr. R. Yadav could not come due to his ill health, to

which Mr. S.M. Suna, learned State counsel has no objection.

List this matter after 3(three) weeks for hearing.

JUDGE

D. Nary

    

     

          

              

         

       

 

  

  

 



WP(C) No. 365 of 2013

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

31.07.2015

Heard Ms. R. Paul, learned counsel for the petitioner Shri

Baburam Thap, who submits that, she has already facilitated her client

who is in the process of engaging a new counsel.

From order dated 25.03.2015 it appears that the matter has

been fixed for hearing as a last chance. Considering the ends of justice,

further one more chance is granted subject to payment of Rs. 500/-

(Rupees five hundred) only as costs which shall be deposited in the

Registry and the Registry in its turn shall deposit the said amount in the

fund of the Directorate of Social Welfare Department, Government of

Meghalaya, Shillong to utilize the fund for the benefit of the Juvenile

Homes.

List this matter after 2(two) weeks for hearing.

JUDGE

D. Nary

    

     

          

           

         

          

             

            

            

              

          

            

 

       

 

 

  

  

 



WP(C) No. 394 of 2013

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

31.07.2015

Heard Ms. M. Mahanta, learned counsel for the petitioner, who

submits that, the rejoinder affidavit could not be filed as the petitioner is

from Siliguri, West Bengal and he is unwell. Hence, she seeks further

3(three) weeks’ time. Two weeks’ time is granted as a last chance.

Mrs. T. Yangi, learned counsel for the respondents No. 2-4 is

present.

List this matter after 2(two) weeks for rejoinder affidavit and

further order.

JUDGE

D. Nary

    

     

          

             

            

           

           

          

 

 

  

 
 



WP(C) No. 403 of 2014

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

31.07.2015

Heard Ms. R. Paul, learned counsel for the petitioners, who

submits that, the petitioners are going to appoint a new counsel within

2(two) weeks. Two weeks’ time is granted to engage a new counsel.

Mr. N. Mozika, learned CGC is present.

List this matter after 2(two) weeks for further order.

JUDGE

D. Nary

    

     

          

            

           

      

        

 

  

 
 



WP(C) No. 364 of 2013

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

31.07.2015

Heard Ms. R. Paul, learned counsel for the petitioner Shri

Pawan Rai, who submits that, she has already facilitated her client who is

in the process of engaging a new counsel.

From order dated 25.03.2015 it appears that the matter has

been fixed for hearing as a last chance. Considering the ends of justice,

further one more chance is granted subject to payment of Rs. 500/-

(Rupees five hundred) only as costs which shall be deposited in the

Registry and the Registry in its turn shall deposit the said amount in the

fund of the Directorate of Social Welfare Department, Government of

Meghalaya, Shillong to utilize the fund for the benefit of the Juvenile

Homes.

List this matter after 2(two) weeks for hearing.

JUDGE

D. Nary

    

     

          

             

       

          

             

            

            

              

          

            

 

       

 

 

  

  

 



CRL.A. No.7/2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE S.R.SEN 
 

 

31.07.2015    

 

  None of the parties are present.  

 List this matter after 2(two) weeks.  

 

 

       JUDGE 

 

S.Rynjah 

 

 

 

 

 

 

 



MC[WP(C)] No. 82/2015 
in WP(C). No.94/2015 

 
 

BEFORE 
THE HON’BLE MR. JUSTICE S.R.SEN 

 
 

31.07.2015    

 

  In the light of the order passed in the main case, this 

Misc. case also stands disposed of.  

 

 

       JUDGE 

 

S.Rynjah 

 

 

 

 

 

 

 

 



WP(C). No.321/2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE S.R.SEN 
 

 

31.07.2015    

 

  Heard learned counsel for the petitioner as well as 

learned counsel for Union of India.  

 The matter is adjourned on the ground that the 

petitioner counsel is not prepared today. 

  List the matter after 2(two) weeks.  

 

 

       JUDGE 

 

S.Rynjah 

 

 

 

 

 

 



WP(C). No.324/2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE S.R.SEN 
 

 

31.07.2015    

 

  Heard Ms. I.Lyngwa, learned counsel who submits that 

Sr. counsel is not available and had gone for some urgent 

personal work and prays that the matter be adjourned.  

 State counsel and counsel for private respondents are 

present.  

 List the matter after 3(three) weeks.  

   

 

       JUDGE 

 

S.Rynjah 

 

 

 

 

 

 

 



WP(C). No.326/2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE S.R.SEN 
 

 

31.07.2015    

 

  As requested by Mr. BK Deb Roy, learned counsel for 

the petitioner, the matter is adjourned  on the ground that he 

is not prepared today.  

 Mr. R.Deb Nath, learned CGC is present.  

 List this matter after 3(three) weeks.  

 

 

       JUDGE 

 

S.Rynjah 

 

 

 

 

 

 

 



WP(C). No.328/2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE S.R.SEN 
 

 

31.07.2015    

 

  The matter is adjourned as requested by Mr. 

M.D.Sangma, learned counsel for the petitioner on the ground 

that he is not prepared today.  

 Mr. K.P.Bhattacharjee, learned State counsel and Mr. 

P.S. Nongbri, learned counsel for respondents are present. 

 List the matter after 3(three) weeks.  

  

 

       JUDGE 

 

S.Rynjah 

 

 

 

 

 

 

 



WP(C). No.333/2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE S.R.SEN 
 

 

31.07.2015    

 

  Petitioner counsel is absent.  

 List this case after 3(three) weeks for hearing.  

 

 

       JUDGE 

 

S.Rynjah 

 

 

 

 

 

 

 



WP(C). No.334/2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE S.R.SEN 
 

 

31.07.2015    

 

  As requested by Ms. A.R.Nath, learned counsel for the 

petitioner, the matter is adjourned on the ground that Mr. 

H.R.Nath is sick.  

 Mr.K.P.Bhattacharjee, learned State counsel is present.  

 List the matter after 3(three) weeks.  

 

 

       JUDGE 

 

S.Rynjah 

 

 

 

 

 

 

 



WP(C). No.336/2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE S.R.SEN 
 

 

31.07.2015    

 

  Heard learned counsel Mr. A.G.Momin. He submits 

that the matter may be adjourned as he is not prepared today. 

 Mr. S.Dey, learned counsel for GHADC and Mr. K.Paul, 

learned counsel for private respondent are present.  

 List this matter after 2(two) weeks.  

 

 

       JUDGE 

 

S.Rynjah 

 

 

 

 

 

 

 



WP(C). No.337/2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE S.R.SEN 
 

 

31.07.2015    

 

  List this matter after 3(three) weeks as counsel for the 

petitioner is absent.  

 Mr. K.Paul, learned CGC is present.  

 

 

       JUDGE 

 

S.Rynjah 

 

 

 

 

 

 

 



WP(C). No.338/2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE S.R.SEN 
 

 

31.07.2015    

 

  On request made by learned counsel for the respondent 

Mr. S.M.Suna, the matter is adjourned for 3(three) weeks on 

the ground that he is not prepared today.  

 Mr. A.G.Momin, learned counsel for the petitioner is 

present.  

 

 

       JUDGE 

 

S.Rynjah 

 

 

 

 

 

 

 



WP(C). No.342/2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE S.R.SEN 
 

 

31.07.2015    

 

  List this matter after 2(two) weeks as requested by Mr. 

BK Deb Roy, learned counsel for the petitioner on the ground 

that he is not prepared today. 

 Mr. R. Deb Nath, learned CGC is present.  

 

 

       JUDGE 

 

S.Rynjah 

 

 

 

 

 

 

 



CR (P) No.2/2015
BEFORE

THE HON’BLE MR. JUSTICE S.R. SEN

31.07.2015

List this case after two weeks as prayed for by the learned

counsel for the petitioner.

JUDGE

Lam

  

     

            

    



Crl.Appl.No.6/2014
BEFORE

THE HON’BLE MR. JUSTICE S.R. SEN

31.07.2015

None appears for the appellant.

Learned State counsel Mr. KP Bhattacharjee is present.

List this case after two weeks for hearing.

JUDGE

Lam
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MC [WP(C)]No.116/2015
In WP(C)No.89/2015

BEFORE
THE HON’BLE MR. JUSTICE S.R. SEN

31.07.2015

In the light of the order passed today in WP(C)No.89/2015, this

misc. case also stands disposed of.

JUDGE

Lam
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MC [WP(C)]No.319/2014
In WP(C)No.386/2014

BEFORE
THE HON’BLE MR. JUSTICE S.R. SEN

31.07.2015

In the light of the order passed today in WP(C)No.386/2014,

this misc. case also stands disposed of.

JUDGE

Lam

   

 
 

     

          

      



WP(C)No. 4/2015
BEFORE

THE HON’BLE MR. JUSTICE S.R. SEN

31.07.2015

On the request of the learned counsel for the petitioner, the

matter is adjourned for two weeks.

Learned State counsel Mr. S Sen Gupta is present.

List this case after two weeks for hearing.

JUDGE

Lam

 

     

           

     

         

       



WP(C)No.1/2015
BEFORE

THE HON’BLE MR. JUSTICE S.R. SEN

31.07.2015

Learned counsel for the petitioner Mr. K Paul, State counsel Mr.

ND Chullai and senior counsel Mr. S Chakravarty appearing on behalf of the

respondent No.3 pray that the matter may be adjourned for three weeks on

the ground that they are not prepared today.

Accordingly, list this case after three weeks for hearing.

JUDGE

Lam

     

           

             

             

       

        



WP(C)No.10/2015
BEFORE

THE HON’BLE MR. JUSTICE S.R. SEN

31.07.2015

Petitioner is absent.

Learned State counsel Mr. KP Bhattacharjee is present.

List this case after three weeks for hearing.

JUDGE

Lam

     

  

        

       



WP(C)No.24/2015
BEFORE

THE HON’BLE MR. JUSTICE S.R. SEN

31.07.2015

Heard learned counsel for the petitioners Mr. KC Gautam who

submits that this instant case is squarely covered by the judgment of this

Court passed in WP(C)No.334 of 2012 – Wandell Passah & Ors v. State of

Meghalaya & Ors reported in (2014) 1 MJ 471, and prayed that the matter

may be disposed of with a direction to the respondents to consider the case

of the petitioners in the light of the said judgment reported above.

Heard also learned State counsel Mr. S Sen Gupta.

Vide order of this Court dated 02.06.2015, it appears that the

matter was left upon the respondent No.4 to consider the matter within two

weeks from the date of receipt of the records and documents. But till date, it

appears that no effective steps have been taken by the respondent No.4.

Therefore, the respondent No.4 is directed to consider the case of the

petitioners in the light of the judgment referred to above within three months

failing which the petitioners will be at liberty to file contempt of court.

With the above observation and direction, this instant writ

petition is allowed to that extent and stands disposed of.

JUDGE

Lam

     

          

             

              

              

              

            

        

           

             

               

            

            

             

             

         

          



WP(C)No.35/2015
BEFORE

THE HON’BLE MR. JUSTICE S.R. SEN

31.07.2015

None appears for the petitioner.

Learned State counsel Mr. H Kharmih informed this Court that

the learned counsel for the petitioner Mr. PT Sangma is on sanctioned leave.

List this case after three weeks for hearing.

JUDGE

Lam

     

    

          

            

       



WP(C)No.40/2015
BEFORE

THE HON’BLE MR. JUSTICE S.R. SEN

31.07.2015

None appears for the petitioner.

Learned State counsel Ms. S Bhattacharjee is present.

List this case after three weeks for hearing.

JUDGE

Lam

     

    

        

       



WP(C)No.41/2015
BEFORE

THE HON’BLE MR. JUSTICE S.R. SEN

31.07.2015

Mr. R Majaw, learned counsel for the petitioner submits that he

is not prepared today and prayed for listing this case after three weeks to

which learned counsel for the respondent-District Council Ms. PS Nongbri

has no objection.

List this case after three weeks for hearing.

JUDGE

Lam

     

           

              

          

  

       



WP(C)No.50/2015
BEFORE

THE HON’BLE MR. JUSTICE S.R. SEN

31.07.2015

None appears for the petitioner.

Learned State counsel Mr. H Kharmih and learned counsel for

the private respondents are present.

List this case after three weeks for hearing.

JUDGE

Lam

     

    

          

     

       



WP(C)No.82/2015
BEFORE

THE HON’BLE MR. JUSTICE S.R. SEN

31.07.2015

Learned counsel for the petitioner Mr. K Warjri who submits

that the conducting senior counsel Mr. HS Thangkhiew is on sanctioned

leave.

Mr. S Sen Gupta, learned State counsel is present.

List this case after three weeks for hearing.

JUDGE

Lam
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WP(C)No.89/2015
BEFORE

THE HON’BLE MR. JUSTICE S.R. SEN

31.07.2015

Heard learned counsel for the petitioner Mr. A Khan and also

Mr. H Kharmih, learned State counsel.

Petitioner’s case in nutshell is that:

“The petitioner was elected as President of the Village
Employment Council (VEC) of Sialkandi village which was
approved by the respondent No.4 vide order dated 18.04.2012
and since then, the petitioner was performing his duties and
responsibilities effectively. The petitioner was replaced by one
Shri. Monowar Hussain without conducting fresh election by the
respondent No.4 (Block Development Officer, C&RD Block
Selsella) vide order dated 22.05.2013. The petitioner being
aggrieved by the order of removal dated 22.05.2013 passed by
the respondent No.4 preferred a writ petition being
WP(C)No.132/2013 before this Hon’ble Court for assailing the
order dated 22.05.2013. The writ petition No.132/2013 was
disposed of on the motion stage by setting aside the order
impugned in the said writ petition dated 22.05.2013 vide
judgment and order dated 28.05.2013 by directing the
respondent No.4 to conduct fresh election for the post of
President of VEC of Sialkandi village within one month from the
date of the receipt of a certified copy of the judgment and order
dated 28.05.2013 passed in WP(C)No.132/2013. That in
pursuance to the judgment and order dated 28.05.2013 passed
by this Hon’ble Court in WP(C)No.132/2013 election of the
office bearers of the VEC of Sialkandi was held on 13.07.2013
and in the said election the petitioner was elected as President
of the VEC of Sialkandi village which had been approved by the
respondent No.4 vide order dated 15.07.2013. The respondent
No.4 (Block Development Officer, C&RD Block Selsella) West
Garo Hills on the basis of mere complaint and counter
complaint in patent violation of the principles of natural justice
and in most illegal manner has dissolved the VEC of petitioner
by passing the impugned order dated 20.04.2015 whereby the
petitioner was also debarred from contesting the VEC
functionaries. The petitioner being aggrieved by the impugned
order dated 20.04.2015 passed by the respondent No.4 has
approached this Hon’ble Court by way of filing the instant writ
petition.”

Mr. A Khan, learned counsel appearing on behalf of the

petitioner submits that this writ petition can be disposed of with a direction to

the State respondents that the petitioner may be allowed to participate in the

election as and when the election is held in Sialkandi village. Learned State

   

     

           

      

     

         
        

         
          

        
         

       
        

          
        

        
        

           
         

        
          

           
             

       
         

         
           

           
            

        
        
          

          
           

         
        

        
         

           
 

          

              

             

             



Page 2 of 2

counsel Mr. H Kharmih agreed with the submission made by the learned

counsel for the petitioner.

Accordingly, the State respondents are directed to allow the

petitioner to participate in the election as and when the election held in

Sialkandi village.

Thus, the impugned order dated 20.04.2015 at Annexure-A6 to

the writ petition is hereby set aside.

Writ petition is allowed and stands disposed of.

JUDGE

Lam

   

            

    

         

             

  

         

       

       

 



WP(C)No.326/2013
BEFORE

THE HON’BLE MR. JUSTICE S.R. SEN

31.07.2015

None appears for the petitioner.

Learned CGC Mr. R Deb Nath is present.

List this case after two weeks for hearing.

JUDGE

Lam
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WP(C)No.386/2014
BEFORE

THE HON’BLE MR. JUSTICE S.R. SEN

31.07.2015

Heard learned counsel for the petitioner Mr. K Paul, Mr. KP

Bhattacharjee, learned State counsel appearing on behalf of the respondent

No.1, Mr. SM Suna, learned counsel appearing on behalf of the respondents

No.2 & 3 and Mr. SC Chakravarty, learned senior counsel assisted by Ms. M

Mahanta, learned counsel for the respondent No.4

Petitioner’s case in nutshell is that:

“This is an application under Article 226 of the Constitution of
India assailing the illegal and arbitrary action of the Respondent
authorities in rejecting the representation dated 02.04.2014
filed by the petitioner for fresh electricity connection on
payment of requisite fee as applicable in pursuance to the order
dated 21.12.2012 passed by the learned Assistant to Deputy
Commissioner, Shillong in Misc. Case No.265 (T) 2012 arising
out of T.S. Case No. 210 (T) 2012.

The brief facts of the case are that the petitioner had filed a suit
in the Court of Assistant to Deputy Commissioner, Shillong for
declaration and permanent injunction along-with a Misc. Case
for ad-interim injunction and the same was registered as T.S.
No.210 (T) 2012 and Misc. Case No.265 (T) 2012 which is
pending adjudication before the learned trial court.

Meanwhile, when the suit was pending before the learned trial
court, one of the defendants with the help of respondent
MeECL disconnected the electricity connection to the premises
of the petitioner. As such, the petitioner vide Misc. Case No.275
(T) 2012 filed an application before the learned trial court
seeking necessary order/orders from the learned trial court to
restore electricity connection to the petitioner’s premises after
duly impleading respondent MeECL in the Misc. Case No.275
(T) 2012.

Thereafter, the learned trial court after hearing the parties vide
order dated 21.12.2012 directed that the petitioner is at liberty
to approach the respondent authorities for fresh electricity
connection, if so desires, since the petitioner has not
approached them. However, even after filing of necessary
requisite application, the respondent MeECL rejected the
application of the petitioner vide letter dated 23.04.2014 on the
ground that the petitioner failed to furnish land documents etc.

Being highly aggrieved and dissatisfied with the impugned letter
No.MePDCL/CE(D)/R-11(II)/2014-15/67 dated 23.04.2014
issued by the respondent No.2 in rejecting the application of the
petitioner and refusing to provide fresh electricity connection to
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the petitioner premises, the humble petitioner is approaching
this Hon’ble Court for redressal of her genuine grievances.”

Mr. K Paul, learned counsel appearing on behalf of the

petitioner submits that, the petitioner is without electricity and water

connection for the last two years and as a result of which, she has been

suffering.

Mr. S Chakraborty, learned senior counsel assisted by Ms. M

Mahanta, learned counsel for the respondent No.4 who submits that there is

a claim and counter claim may be over the Plot No.67 and that question is

not before this Court. Learned senior counsel appearing on behalf of the

respondent No.4 also submits that the Court may pass any order regarding

the connection of electricity and water. Mr. SM Suna, learned counsel

appearing on behalf of the MeECL i.e. respondents No.2 & 3 submits that the

MeECL cannot give electricity connection to the petitioner as she failed to

obtain No Objection Certificate from the respondent No.4. After hearing the

submissions of the learned counsels, I am of the considered view that this

Court is not concerned at this stage who is the owner of Plot No.67, neither I

am able to give any comment on that.

But the only concerned of this Court is that a person cannot live

in this modern world without electricity and water connection. Electricity and

water connection is an essential service and a citizen cannot be deprived of.

However, the respondents No.1, 2 & 3 are directed to give electricity and

water connection to the house of the petitioner immediately and the cost will

be borne out by the petitioner herself.

With the above observations and directions, this instant writ

petition is allowed to that extent and stands disposed of.

JUDGE

Lam

   

        
         

          

          

               

 

          

            

               

            

            

           

              

            

           

             

                

       

             

           

             

             

             

      

         

          



WP(C)No.389/2014
BEFORE

THE HON’BLE MR. JUSTICE S.R. SEN

31.07.2015

Heard learned counsel for the petitioner Mr. A Todi.

Learned counsel for the respondents No.5 & 6 prays for listing

this case after two weeks on the ground that the conducting counsel is out of

station.

Learned CGC Mr. R. Deb Nath is present.

Learned State counsel is absent.

List this case after two weeks for hearing.

JUDGE

Lam

     

        

           

               

 

       

    

       



WP(C)No.390/2014
BEFORE

THE HON’BLE MR. JUSTICE S.R. SEN

31.07.2015

Heard learned counsel for the petitioner Mr. A Todi.

Learned counsel for the respondents No.5 & 6 prays for listing

this case after two weeks on the ground that the conducting counsel is out of

station.

Learned CGC Mr. R. Deb Nath is present.

Learned State counsel is absent.

List this case after two weeks for hearing.

JUDGE

Lam

     

        

           

               

 

       

    

       



WP(C)No.391/2014
BEFORE

THE HON’BLE MR. JUSTICE S.R. SEN

31.07.2015

Heard learned counsel for the petitioner Ms. A Thangkhiew,

who submits that the conducting senior counsel Mr. HS Thangkhiew is on

sanction leave.

Learned CGC Mr. R. Deb Nath is present.

List this case after two weeks for hearing.

JUDGE

Lam

     

         

            

 

       

       



WP(C)No.394/2014
BEFORE

THE HON’BLE MR. JUSTICE S.R. SEN

31.07.2015

Heard learned counsel for the petitioner Ms. T Yangkyi, who

submits that she is not prepared today and prayed for listing this case after

three weeks.

Learned State counsel Ms. S Bhattacharjee is present.

List this case after three weeks for hearing.

JUDGE

Lam

     

          

              

 

        

       



WP(C)No.397/2014
BEFORE

THE HON’BLE MR. JUSTICE S.R. SEN

31.07.2015

Heard learned counsel for the petitioner Ms. T Yangkyi, who

submits that she is not prepared today and prayed for listing this case after

three weeks.

Learned State counsel Ms. S Bhattacharjee is present.

List this case after three weeks for hearing.

JUDGE

Lam

     

          

              

 

        

       



WP(C)No.398/2014
BEFORE

THE HON’BLE MR. JUSTICE S.R. SEN

31.07.2015

On the request of Ms. I Lyngwa, learned counsel for the

petitioners, the matter is adjourned for two weeks.

Learned State counsel Mr. KP Bhattacharjee is present.

List this case after two weeks for hearing.

JUDGE

Lam

     

           

       

       

       



WP(C)No.399/2014
BEFORE

THE HON’BLE MR. JUSTICE S.R. SEN

31.07.2015

None appears for the petitioner.

Ms. S Bhattacharjee, learned State counsel is present.

List this case after two weeks for hearing.

JUDGE

Lam

     

    

        

       



WP(C)No.407/2014
BEFORE

THE HON’BLE MR. JUSTICE S.R. SEN

31.07.2015

On the request of Mr. A Todi, learned counsel for the petitioner,

the matter is adjourned for two weeks on the ground that he is not prepared

today.

Learned CGC Mr. R Deb Nath is present.

List this case after two weeks for hearing.

JUDGE

Lam

     

            

               

        

       



WP(C)No.410/2014
BEFORE

THE HON’BLE MR. JUSTICE S.R. SEN

31.07.2015

None appears for the petitioner.

List this case after two weeks for hearing.

JUDGE

Lam

     

    

        



WP(C)No.411/2014
BEFORE

THE HON’BLE MR. JUSTICE S.R. SEN

31.07.2015

On the request of the learned counsel for the petitioner, the

matter is adjourned for two weeks.

Learned State counsel Mr. KP Bhattacharjee is present.

List this case after two weeks for hearing.

JUDGE

Lam

     

           

     

        

       


